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MOTION FOR ELECTION TO THE
COUNCIL OF INSTITUTES OF TECH-
NOLOGY

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAV): Sir, I beg to move: —

"That in pursuance of the provision
contained in clause (k) of sub-section (2) of
section 31 of the Institutes of Technology
Act, 1961 (59 of 1961), this House do
proceed to elect, in such manner as the
Chairman may direct, one member from
among the members of the House to be a
member of the Council established under
sub-section (1) of section 31 of the said
Act."

The question was put and the motion was
adopted.

ANNOUNCEMENT RE. ARREST OF
SHRI V. K. SAKHLECHA

MR. DEPUTY CHAIRMAN: I have to
inform Members that the following telegram
dated the 12th August, 1974, regarding the
arrest of Shri Virendra Kumar Sakhlecha,
Member Rajya Sabha, has been received from
the Superintendent of Police, Bhopal: —

"SHRI VIRENDRA KUMAR SAKH-
LECHA, MEMBER OF RAJYA SABHA,
ARRESTED AT BHOPAL ON 12-8-1974
AT 1600 HOURS U/S J88 L.LP.C AND 32
POLICE ACT FOR
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DEMONSTRATING BEFORE MADH-
YA PRADESH VIDHAN SABHA IN
CONTRAVENTION OF REGULA-
TORY ORDERS PASSED BY THE
SUPERINTENDENT OF POLICE,

BHOPAL."

The matter regarding non-receipt of
communication about the arrest of Shri
Sakhlecha was raised yesterday in the House
and on our taking it up with the Ministry of
Home Affairs, a confirmatory telegram dated
13-8-1974 has also been received from the
Superintendent of Police, Bhopal.

Another wireless message since received
states that Shri Sakhlecha was sentenced till
the rising of the court and was immediately
released.

The House stands 2.15

. adjourned till
P.M.
The House then adjourned for
lunch at fifteen minutes past one of

the clock.

The House reassembled after lunch at
seventeen minutes past two of the clock, Mr.
Deputy Chairman in the Chair

THE UNIVERSITY OF HYDERABAD
BILL, 1974

SHRI V. B. RAJU (Andhra Pradesh): Mr.
Deputy Chairman, Sir, I rise to welcome and
wholeheartedly support this Bill. This Bill, as
the Minister has mentioned in his introductory
speech and also in the Statement of Objects
and Reasons, is based on three
recommendations- Firstly, it is based on the
recommendation contained in the 6-point
formula for the State cf Andhra Pradesh for its
continuance as a single State, as a single unit.
Then, consequential to that it is based on the
amendments that are made in the Constitution,
i.e. Article 371E. Thirdly, it is based on the
recommendations of Dr. George Jacob's
Committee.  Based on  these  three
recommendations, this Bill has been drafted
and it is before us.
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Sir, in the Statement of Objects and
:asons, it is said that the 6-point for-jla
a new article namely Article 317E
tablishment of a Central University at
derabad. In pursuance-of the said for-ila a
new article namely Article 317E is
inserted in the Constitution by the
institution (Thirty-second
Amendment) :t of 1973, empowering
Parliament to ike a law to provide for the
establish-:nt of a university in the State of
Andhra adesh. In order to work
out the tails of the proposal for
establishment a central university in the
State of ndhra Pradesh, a Committee
has been pointed and it has made certain
recom-:ndations. Sir, a reference has
been tde to the six-point formula and
what es this six-point formula contain?
Para of the statement issued by the leaders
of 1dhia Pradesh at the time of their con-
Italion with the Central leaders reads
e this institution of uniform arrange-
:nts throughout the State enabling ade-tate
preference being given to local
ndidates in the matter of admission to
ucalional institutions and establishment
a new central university at Hyderabad to
isting educational facilities should be the
sis of the national policy of the State,
jainst  this  background, Sir, the
Objects d Reasons of the Bill have to be
examin-

Now, Sir, this is not for expanding the
risdiction of the Central
educational nistry in the country or
adding one ore university to the list of
universities it it is to "augment the
educational faci-ies" in the State of
Andhra Pradesh, and

political decision was taken. It is not r the
purpose of meeting the require-ents of the
Centre to expand educational cilities in the
country. No, it is only to igment the
educational facilities within e State which
had become a controver-.il factor because
of politics. So, it is a Dlitical decision. The
House should, erefore, examine the
objectives and pur-jse of the Bill in the
light of this back-ound. It is good to say
that the Uni-;rsity is now open to all the
students in te country; it is good because it
is the cntral University, immediately it
comes to lur mind that doors must be kept
open to

all; it is good but what is the purpose of
establishing the university in Andhra Pradesh?
As I understand and I think I am correct, it is
only to strengthen the unifying forces in
Andhra Pradesh- This concession by the Centre
is being given or this financial burden by the
Centre is being taken to help Andhra
Pradesh to continue as a united State. That
was the purpose. Sir, itis not some thing
like the Jawaharlal Nehru University or the
Delhi  University or any other Central
university. It is not like that. Sir, there isa
background and a commitment was made or a
statement was given on the 21st September,
1973, not even a year back. Only to honour this
commitment the centre has taken action. The
first action the Centre took was to amend the
Constitution. Clauses (d) and (e) were added to
Article 371. The President has already
issued an order to meet the first requirement,
that is uniform arrangement being made in the
State for the educational facilities in the three
Universities ihere, particularly ~ the
Universities, Osmania, Andhra and
Venkateswara, defining who is a local
candidate or what is meant by a local candidate
and fixing of four years' residence. The
President had taken action under Article 371(d)
and now for fulfilling Article 371(e), that
is, to augment the educational facilities, this
Bill has been brought forward.  Sir, it is pro-
posed in the Bill that admission is open to all
through a test. The hon. Minister in the other
House has  mentioned—it is a very important
statement, when it comes from the Minister,
naturally it is significant and important—that
geographically the location of the University
would itself guarantee that an overwhelming
majority of the students would be belonging to
the area concerned.

Now this is the statement of the Minister.
This is what is actually behind the mind of the
Government of India that by and large this
university is meant for meeting the
requirements of the local people of Andhra
Pradesh. Let us not mince matters here. Let us
not bring national unity or national disunity.
Let us not import all these factors into the
debate. Every time we cannot talk about it-
So, this Bill has a limited
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purpose. So my submission is that the policy
must be consistent and be pursued and one
should not feel in any quarter that the Gov-
ernment of India has changed its attitude or
policy. Based on this, depending upon this,
the State Government requested when Dr.
Jacob Committee went there, that 80 per cent
of the seats could be reserved for the State's
children. It is not agreed. Therefore, there is
very little for me to speak because it appears
to me from this Bill that this university is
being constituted for extending the Centre's
educational facilities that is, Centre taking up
the responsibility of increasing the number of
Central universities. What was the need for
amending the Constitution? What was the
need for Article 371(E)? Why should a
university be established in Hyderabad? Why
not in Madras? Why not in Bangalore? Why
establish it in Hyderabad and for what reason,
for what purpose? As I said, the Minister has
already mentioned in the other House while
replying to the debate that "because of geogra-
phical location, there will be an advantage".
What is the difficulty in providing for reser-
vations? what is the difficulty? I am a na-
tionalist, a perfect nationalist; I want national
unity but I want the policy to which the
Government of India was committed, to be
pursued. Therefore, this is a point which I
want to bring to the notice of the House, to the
notice of the Minister and to the notice of the
Government of India and I would go into a bit
of detail saying that Osmania University has
prescribed restrictions in the admission into its
colleges, affiliated colleges and its own
colleges, and there was the Mulki Rule that
unless a person had been a resident in
Telangana area for 15 years, he would not be
eligible to be admitted and even now in the
Presidential order, the restriction is' 4 years.
Hyderabad happens to be the capital for the
whole State and children of the officers or
Advocates who practise in the High Court or
the children of the businessmen who trade in
the city of Hyderabad and who will be staying
there and children from other areas who reside
there must also get education and it will not
be possible to get admission in to the Osmania
Unversity. Therefore, the very purpose of
constituting a university at
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Hyderabad is to provide additional facility. It
is a simple modest purpose. On the question of
admission to the Osmania University, there
was a controversy and amongst the students
community, there was actually some
misunderstanding and there was a lot of
agitation. I need not repeat the whole thing
here.

SHRI N. G. GORAY (Maharashtra):
Sympathising with all that you have said, are
you not putting too narrow an interpretation
on the question of Central University?

SHRI V. B. RAJU: That is exactly for the
fear I may be misunderstood, I have made
myself clear- I said we could establish a
Central university anywhere. It could be open
to the whole of India. Why establish it only in
Hyderabad? Why did you select Hyderabad?
Why didn't you establish in Madras? In fact
here was a move some time ago after
independence to change the medium of
instruction of the Osmania University from
Urdu to Hindi instead of to English for
national requirements. 1 would like a
university being established in the South with
Hindi as the medium. I would like it. I want it.
And it may be established in Madras or in
Trivandrum or in the extreme South. Those
who talk loud about Hindi, what are they
doing? I am not mixing up things.

SHRI K. CHANDRASEKHARAN
(Kerala): They are the greatest enemies of
Hindi.

SHRI V. B. RAJU: I will not go into that.
What is the purpose? Let us recall to our
mind. We have forgotten what the purpose to
and what was the background in actually
establishing a university in Hyderabad. I
would like to request the Members of this
House and the leaders of the Opposition also
to read the debates. A concession was shown,
that is, that the Centre would bear the
expenditure for an additional University in
Andhra Pradesh. In fact, the State itself could
have established a university there but for its
financial limitations. Moreover university
education is by and large a State subject.
University education is not actually the
concern of the Centre.
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It is in List II. Why then had we to amend the
Constitution and take up the responsibility of
establishing a university there? That is the
point. I am not narrow minded; I will never
give a narrow interpretation to a national
matter; I will be the last man to do it. Even
the State has been asked to give a thousand
acres of land, develop it and give it.

This university is open for admission of
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students from all over India on test. Anybody
can get admission. How then can the students
in Andhra Pradesh be impressed upon that
this university is being established for their
requirements? It is a psychological factor. It
may well be in Visakhapatnam, Hyderabad,
Secunderabad, anywhere; we do not mind but
please consider whether the establishment of
this university is in conformity with the policy
that has been laid down, or with the
commitments made. That is all what T want;
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jurisdiction of the University shall extend to
the whole of the State of Andhra Pradesh.

SHRI V. B. RAJU: What does it mean? It
means nothing except that they could have
campuses outside Hyderabad also. Toothing
more than that.
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the whole of India.
SHRI V. B. RAIU: 1t is true that they could
do it.

SHRI RAJNARAIN: But they have not
mentioned the whole of India.

SHRI V. B. RAJU:
question of . . .
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I would like that this jurisdiction extends to
the whole of India. If you are going to admit
children from every corner of India. Let its
jurisdiction extend to the whole of India. By
merely saying that the jurisdiction shall
extend to the whole of the State of Andhra
Pradesh what is the substantial gain that the
area is going to get? Nothing.

It is not merely a

Now, Sir, I would just make a few obser-
vations on the structure of the University.
There are four tiers. The Visitors, the Chief
Rector and so on. What is this Chief Rector
for—Is it the sixth tinger of the hand or the
fifth wheel of the coach? Why all these
ornaments? For what purpose? Then among
the Officers of the University, what is the
Chancellor going to do? What are his
functions? If he is present he might preside
over the convocation. Why all those
ornaments? Let us be realistic. What is the
newness that you are bringing into this
University? You have now got an opportunity
to bring in some newness, new structure and
new approach. Actually you must make sure
that you establish student-teacher relationship
which is really the worst affected aspect today.
How are you going to achieve it through this
Bill Anyhow I am happy that the Minister has
already said that in the selection of the Vice-
Chancellor the academic community will
come into the picture in a big way and that the
University will also be teacher oriented and
teacher dominated. So far so good but much
more important than that is the student-teacher
relationship which is now today at a discount.
And that is the root cause of all the troubles
today in the
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country. It is not politics which is respon-
sible but it is the lack of student-teacher
relationship and the actual teacher's in-
fluence on the mind of the students. That is
very necessary.

Sir, before I conclude I want to refer to
the Court of the University. I was just men-
tioning to my friend, Mr. Rashecduddin
Khan. In the Delhi University it says the
court shall be the supreme authority of the
university and shall have the power to re-
view the acts of the Executive Council and
the Academic Council. That is the position
of the Court of the Delhi University. Here
there is nothing definite about the Court.
The Court is there, the Executive Council is
there, the Academic Council is there, the
Planning Board is there, and all these bodies
are there. Which will coordinate? In the
hierarchy which is supreme? Are you not
having too many bodies and pulling in
different directions, with too many
authorities and too many officers.

I repeat—personally, I should not be
misunderstood if I am saying that the com-
mitment made in respect of the six-point
formula should be agreed to because the
State Government also made a representa-
tion in the matter.

SHRI J. S. ANAND (Punjab): Despite
some differences here and there, I welcome
this Bill. I welcome it because it has been
brought forward to implement the six-point
formula, which is aimed at strengthening the
integration of the State of Andhra Pradesh.
As Members on both sides know, ours is a
party that stood like a rock for the continued
integration of the Andhra areas, and this is a
step that will further strengthen the
integration of the State, and this is the
purpose behind this Bill. So, it has my broad
support.

There are some amendments circulated
one of which wants this University to be
called the Hindi University of Hyderabad.
Personally, I would prefer that the name
should be, the University of Andhra
Pradesh. But anyway, there is not much in a
name. This University is mainly being
constituted to serve the people of Andhra
Pradesh, the area of Andhra Pradesh, and to
serve the
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interests of the culture and educatioi
Andhra Pradesh. Therefore, 1 think
this Bill should be supported.

There is the question of the mediur
instruction. I am firmly of the opinion the
medium of instruction should be Tel the
language of the people of the are which it
is situated, because the Unive has to serve
higher objectives. It is merely the
education, but the entire u of the culture
and other aspirations of people of the
area. Therefore, I am Telugu being the
medium of instructor

Now, Sir, a very cogent case has I made
out by my friend just now for SO cent of
reservation for the people from Andhra
area. Though I am in agreer with the spirit
of his arguments, [ am s to say that I do
not find it possibli agree with him that a
specific measun an amendment should be
there in the itself on the ground that 80 per
cent rese tion should be for that area. It is
obv that an overwhelming majority of the
dents of the University will be from area
and they will be Telugu people, the
medium of instruction being in Tel that
will itself be a further guarantee the same
thing. But allowing it, to be on statute
book is not a good thing. | as there has
been an assurance by the 1 Minister, I am
not for this.

Then there has been a proposal ci:
lated for reference of this Bill to a Se
Committee. I am opposed to this- I that
it is a good thing that the Bill now come
up and the process of inte] tion of Andhra
Pradesh will still go ward. The six-point
formula is being plemented also. Though
the reference the Select Committee is
for only -month, I am afraid it may
go even yond 12 months, and there is no
point delaying a good thing.  Therefore,
tr, should be no reference to the Select C<
mittee.

Now, I want to come to the varii bodies
of the University. I want to subi that after
the report of the Gajendrag kar
Commission, there has been a t dency in
the various universities to ¢c< centrate all
the powers in the hands
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the  Executive Council or what is
called the Syndicate in some universities,
and to make the Court or the Senate a mere
decorative body. I have great objection to
this. 1 am a member of the Committee of
the Guru Nanak University to go
into  this question, and despite all the
learned arguments advanced by other
Members  who are from the academic
field, I am not at all convinced that the
Court should be a body which is only
an  advisory  body which meets only
once a year and which cannot go into the
day-to-day functioning of the university
not in the matter of day-to-day
details but in determining the final
shape of the university, in having the final
say in all matters. Sir, I feel that the
Academic Council should carry on
with all the academic questions and the day
to day questions which do not involve
matters of policy should be settled by
the Syndicate or the Executive Council.
But here the court is merely reduced to
a decorative body.

Apart from this there has been a ten-
dency more and more to convert all these
bodies into nominated bodies. The Visitor
nominates the Chancellor. The Chancellor
nominates the Vice-Chancellor. The Vice-
Chancellor nominates the Pro-Vice-
Chan-cellor. Then there is the nominated
Senate, out of which there is a Syndicate in
which also  this nomination  system
persists.  In this Bill particularly under
clause 25(2) absolute powers have been
given to the Executive Council so much so
that it can change the whole of the Statute-
Actually that should have been left to
Parliament alone. Today it infringes on the
powers of Parliament. So I feel that the
Court should have more power. The Court
should meet at least thrice a year while the
Executive Council should meet every
other month and the final authority in
all matters should be the Court. The
Court itself should be so constituted that
it represents the opinion of all sections of
the people of the area concerned.

Then, Sir, there is the question of repre-
sentation to the teachers, the students and
the employees. Of course, the teachers do |

get representation in the University. That
somehow or the other exists by the very nature
of the University. But the students'
representation is nowhere mentioned, and
employees are not at all given representation
in this.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): Just a point for
clarification. If the hon'ble Member would
have looked at the Statute there is a special
mention involving students. One of my
hon'ble friends, Dr. Ramkripal Sinha, made a
reference to it also yesterday.

SHRI J. S. ANAND: First of all, I demand
that in all the Universities the students and the
employees must be represented on all the
important bodies, in the Court, in the Executive
Council and on the Academic Council.
Secondly. 1 want that that representation
should not be just an eye-wash representation. |
am on a body which is there to recommend to
the Punjab Government on behalf of the three
Universities of the Punjab. Here all efforts are
made to keep the students out. It says that only
M.A. students would be taken, or only students
who get a first class would be taken or students
who are proficient in sports would be taken.
Everybody knows that this is an effort to keep
out the students. The question is: Should not
the students be taken in bodies where they can
express their own feeling? There they can find
a common ground after discussion and
thereafter they can act more responsibly.

Then the question is of employees. I
welcome the fact that in this Bill there has
been a provision that no employee would be
dismissed out of hand. There will be a show
cause notice and then there is a Tribunal
appointed. This Tribunal will have three
members—one from the employees, the other
from the University authorities and the third
from the Visitor. So far as the making of the
Tribunal itself is concerned, that also I
welcome. But I am afraid the nominee of the
Visitor and the nominee of the University will
more
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or Jess have the same outlook and they will
always have a majority and this will not lead,
to the satisfaction of the employees.
Secondly, every citizen in this country has a
right to go to the court. But here it is said that
the award of the Tribunal will be final. This
is very sad. This is how, according to them,
the Universities vis-a-vis their employees
should function 1 am connected with the
functioning of 14 universities in Northern
India. The problem of the employees is so
acute. The employees are treated in a master-
servant relationship. So many problems crop
up. My personal feeling is that the National
Labour Commission recommendation that
University employees must be brought within
the purview of the Industrial Disputes Act
should be accepted. If that is not possible
then there should be some Central Bill
brought forward which should guarantee the
rights to the employees in the following
matters. First of all, there should b; one
recognised union of the employees and that
should be the union that represents thy will
of the majority by secret ballot. Secondly,
there should be a consultative body between
the employees and the administration, with
equal representation where all the issues
pertaining to the employees should be
brought up, because across the table, more
than 80 per cent of the issues can be very
amicably settled, and much of the discontent
of the employees can be removed. Thirdly,
the right of the employees to go to the court
should be there even after the show-cause
notice and the tribunal, as indicated here, is
constituted.

Then there is a provision here that there
will be a period of probation and that period
of probation may be extended. Even after
that, the person may not be confirmed. I am
of the firm opinion that the provision should
be that there will be a definite period of
probation. I am for one year. And if within
that period, nothing is found against the
employee, the employee should be
automatically confirmed. Sir, I want to say
very strongly that there is an acute
discontent amongst the employees of the
universities. The students
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also are in a state of discontent for various
reasons. The employees, the students and the
teaching staff constitute the three legs on
which the university stands. It will be in the —
Jest of the university, it will be in the interest
of the nation as a whole, if in all the bodies of
the university proper, democratic, effective
representation is given to all the three interests
and if there are consultative bodies formed,
which will try to remove most of the
grievances and difficulties. Otherwise, what is
happening is, some of the universities have
become storm-centres of the students and
certain issues which are not relevant to
academic life or to the students' demands are
also brought up. In such a situation if the
employees also continue to suffer from
discontent, you can imagine what their plight
would be. I have gone through the records of
the Parliament for the last four years and I find
that on various occasions assurances have been
held out by the Ministry of Labour and also by
the Ministry of Education that a
comprehensive Act will be brought forward to
meet the demands of the employees and to
remove their grievances and to give them
security of service. But now I have found . . .

PROF. S. NURUL HASAN: I would be
grateful to the hon. Member if he would refer
to any assurance of the Education Ministry in
this regard.

SHRI J. S. ANAND: I can give a number of
them, if you would kindly allow me. They are
on the file.

DR. K. MATHEW KURIAN (Kerala):
They relate to the Ministry of Labour.

SHRI J. S. ANAND: Ministry of Labour as
well as Ministry of Education.

PROF. S. NURUL HASAN: Ministry of
Labour I am aware of, but I want about the
Ministry of Education.

SHRI J. S. ANAND: Unstarred Question
No. 2807 by Shri Sat Pal Kapur in the Lok
Sabha on the 21st August, 1972. Mr. Nurul
Hasan said:

"The University Grants Commission has
set up a committee to examine the question
of inclusion of non-teaching
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employees of universities and educational
institutions  within the purview of
Industrial legislation."

This is the very assurance which the hon.
Minister now refuses to give. It is in the
record of the Lok Sabha.

PROF. S. NURUL HASAN: Please read
the wording.

SHRI J. S- ANAND: He said:

"The work of the committee 1is in
progress. This question is also under the
consideration of the Ministry of
Labour."

What I want to point out is, a few days ago,
a delegation of 14 Northern India
universities came here and Shri D. P. Yadav
was very kind to meet that deputation and to
get the concerned officials also to come and
explain their viewpoint. During the talks, it
was very clear that the method that is now
being followed in the Central universities is
inadequate, but some effort, however,
inadequate is being made for guaranteeing
some rights to the employees. Then it was
suggested that since most of the universities
were under the States, this question could
go to the States, and in each State, in each
university, the statute could be revised and
some way found to give protection to the
employees. There it was pointed out by
me—I am the President of the Federation of
Northern Universities Employees—that it
would take at least 20 years for this to get
implemented. And the answer of the official
was, "At least those people who will come
after 12 or 20 years will gain from this." He
conceded this point that the method that is
now being followed will take time. I am
prepared to circulate to the whole House, I
am prepared to lay on the Table of the
House, at least 10 assurances which were
given by the Ministry of Labour and the
Ministry of Education. I strongly urge, in
the interest of growth of university
education, in the interest of stability in the
universities, in the interest of responsible
upcoming of all the sections of  the
university, that it is very
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essential that a comprehensive Bill is
brought forward and the recommendation
that the Industrial Disputes Act may be
applied to the university employees should
be accepted. Or a model Act should be
passed and circulated to all the States with a
directive that wherever it lies in their sphere,
they should try to see that the interests of the
employees are protected. In the end I would
again say that apart from the question of
employees and apart from certain defects
that are there in this Bill, this is a Bill that
has to fulfil the aspirations of the Andhra
people and I support it broadly. I hope the
observations that I have made are kept in
view and given due consideration.

SHRI R. N. REDDY (Andhra Pradesh):
Sir, while welcoming this Bill and
congratulating the Prime Minister and the
Education Minister on having brought for-
ward this Bill at least in this Session, I must
say that I am surprised that this Bill has not
at all taken into consideration the most
essential fact, that is, the Six-Point Formula.
As my friend, Mr. V. B. Raju, said, this Bill
has not come in the normal course. It is not
just like any other University Bill. This is a
Bill in consonance with the Six-Point
Formula and that is stated clearly in the
Statement of Objects and Reasons. Now,
how did this Six-Point Formula come? What
was the background for this Six-Point
Formula? I would request the honourable
Minister and the honourable Members of the
House to just remind themselves of those
days of Andhra agitation. I come from the
Rayalaseema part of Andhra. I have been in
people's movements for the past thirty years.
I tell you, such an unprecedented agitation,
most emotional agitation, which brought
men, women and children of all classes,
students, everybody, into the streets, when
the whole Government was paralysed,
nothing functioned, transport was paralysed,
such a movement I had not seen in all my
thirty years of life in people's movement. I
was questioning myself what was behind
this movement. How is it that the people
were so much emotionally disturbed? One of
the important facts, one of the emotional
considerations, which made the
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people, particularly, youngsters and even
women folk, come out into the agitation, was
that Andhras are treated as secoud class
citizens in their own capital, because Andhra
students would not get admission in the
Osmania University and other educational
institutions in their own capital. That was
the main thing. Whether there was ground
or not, nobody can deny that the feeling was
strong, that the feeling was unanimous in
everybody, that Andhras do not have a place
in the educational institutions at
Hyderabad. And therefore, to answer that
problem, to answer that sentiment, in the
Six-Point Formula the Prime Minister and
the Government of  India wisely put in
that to augment the educational
opportunities in the State capital for the
people of Andhra Pradesh a new University

would be started- Where do I see this
provision in the Bill? This main thing
is lacking. This  main  thing is

not there. The only answer that the
honourable Minister gives is practically
in the very nature of the geographical
situation. Andhras will be there in the
University. If practically it is so, what is the
difficulty in putting it in the Bill? What
is the difficulty in accepting the re-
commendation of the Andhra Government to
reserve 80 per cent of the seats for
Andhra Pradesh. Actually this University
should have been only for the people of
Andhra Pradesh, taking into consideration
the special circumstances, the
conditions or the situation in which  this
particular Rill has come, taking into
consideration the Six-Point Formula. We all,
say, because it is a Central University, let 20
per cent be there from outside and let 80 per
cent be from Andhra Pradesh. I am not
pleading for mere percentage. I am pleading
with the honourable Minister and the
Members of this House, in the interests of
integration, in the interests of strengthening
the forces of integration of Andhra
Pradesh, you please introduce  this
reservation, because, I tell you, the situation
is very delicate even today, after the Six-
Point Formula, even after the President's
rule was revoked and a democratic
Government was installed. And just now the
wounds are being healed.
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Just now the wounds are in
process of being healed.  Integrationjust
now going on. I will give you instance.
Recently for the people of AndhPradesh
living in their Capital, the Predent has issued
an order fixing four yeaof educational
qualifications. Now from papers I learn that
the Osmania Universihas for the first time
introduced a test students. Whether it is
true or not Andhras suspect that this is a
ruse to elirinate Andhras from that
University. Thefeel that the Osmania
University is closiithe doors with this test
and then herethis Central University Bill the
hon. Miniter has opened all the doors for all
peoplWhy do you give scope to forces of
sepiration to go and tell the people: "Loo
here, the Prime Minister's assurances ainot
being implemented; her six point foimula 1is
not being implemented". Thisan emotional
issue- If only the horMinister was a
witness to the situation iAndhra in those days,
he would have delnitely  brought forward
this  provision oreservalion. Even now
coming from AndhrPradesh, I am making this
request to yoil do not want to repeat the big
history othe movement. Everyone who has
watche<that movement knows that it was an
unprecedented emotional movement. Andhra!
—whether it is their strength or weakness—
are highly emotional people. Please don'igive
any chance to forces of separation.From
my assessment of the situation inAndhra
Pradesh, I can tell you that thesentiment of
separation is not completelydead. It is still
there lulling. Interestedparties  are
waiting.  Politicians  are  stillthere and
political fights are there. Thereare people who
are ready to exploit thesituation and if that
happens it will onceagain create difficulties
for us. We hadtwo agitations—one in
Telengana and onein Andhra. We have
suffered very much.Our economy has
suffered. Our industrialdevelopment has
suffered. Our  educationhas suffered.
Telengana boys lost one yearand Andhra boys
lost one precious year. Ifyou say that this is
for Andhra people,please for Heaven's sake
say so. This" isthe main point. While
discussing this Bill,l would request the
hon. Members tounderstand  the
background against which
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this Bill has come. As my friend Shri Raju
said, if this is a general Bill for starting a
Central University, maybe in Hyderabad or
Bangalore, we will welcome it and let that
university be open for all. I have no objection.
But this Bill has come to answer a particular
problem and a particular situation. Please see
whether it is answering that problem or not. |
request all Members to consider this Bill from
that angle.

Some Members said that this should be a
Hindi University. 1 have absolutely no
objection for starting a Hindi University
anywhere in the country, even in the South.
But if you remember the background, you will
realise that this Bill has come as a remedy, as
a soothing balm to the people of Andhra
Pradesh. When this amendment is here,
naturally the suspicions of the Andhra people
will definitely increase and they will think that
you want to flood the University with all
people and they will have no place there. The
separatist forces will once again try to exploit
the situation. When I saw this amendment, I
was reminded of the story of two cats and the
monkey. The two cats after lot of struggling
got a roti, but they could not divide it among
themselves equally. So, they went to a judge
who was a monkey. In the process of dividing
the roti the monkey ate the whole if it. The
cats went home. I am reminded of this story.
Please seriously consider this Bill. Please try
to help the forces of integration in Andhra
Pradesh. Please try to heal the wounds of
Andhra Pradesh. Please try to help the State
Government and all of us who are fighting for
the integration of Andhra Pradesh because, as
I said, the forces of separation are not
completely dead. They are waiting there.

3P.M.

Sir, the second point and an important point
which I would like to take is about the
Financial Memorandum. In the Financial
Memorandum it is said that Rs. 11 crores will
be given for a period of ten years. Sir, in these
days of spiralling prices, I doubt very much if
in ten years there will be a full-fledged
University with this.
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This particular Bill has come in a particularly
important situation in Andhra Pradesh. In five
years the University must be full-fledged, and
for five years the Centre, I personally feel,
should sanction, under the non-recurring
deposit, at least Rs. 20 crores, and for the
recurring deposit Rs. 5 crores. That would be
the minimum for the purpose.

There are other minor points. I have given
some amendments. But the important point on
which I have already given my amendment is
this. In accordance with the six-point formula
that has been introduced, please state it
clearly. Please do not give any scope for
suspicion. Please strengthen the forces of
integration, strengthen the Andhra patriotic
forces and do not give any chance to say that
the Central Government has gone back from
its assurances. Then it will be very difficult
and it is not the propei remedy.

Sir. another point which I would like tc take
is about the Executive Council. There are
many authorities. But my experience as a
member of the Syndicate is that the Executive
Council is the most important body The Court
comes next. The Vice-Chancelloi is there as
an officer. But these bodies arc important. Sir,
I would request that wher this is intended for
Andhra Pradesh, the majority of the members
of the Executive Council and the first
nominated body should be from Andhra
Pradesh, to protec the interests of Andhra
Pradesh. In Andhr; Pradesh, there are three
regions:  Telengan,region,  Rayalaseema
region and Circar re gion. This Executive
Council must have. representation for all the
three region; There you will be helping us to
develoj this University as a force of
integration, a a centre of integration. My
friend, Mi V. B. Raju said that this point was
a poli tical decision. This point came as a poll
tical decision at the Centre for the specie
problems of Andhra Pradesh and, therefore
this University Bill is also a political de
cision. Please treat it from that politico aspect.
And if the Minister seriously cor siders this
and agrees to my amendmen we will all be

very happy.
Thank you, Sir.
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ot  TAATOmOy o Ir-aamfa s,
A T aTT # gy a1 qe 2 fFogw G
#1 A1 T& gaw wea 7 weared fea 2
fte aoft gfa f 2 s oew faerefl
TTEIAT B FOF FOF 779 F 1940 § |
75 A= frenfaat v 5 awtand @
Z, Foardl aqam A1 9T @ 3, 3
aTL F AT ToF 76T 1R B A=H A7
FEAFTA F | WAL gAY A FAA A
77 7% & difm @ wf g B el qea
gow e 7 14 faw wrarree fear 7

o faemdt ot & F frr smaoi
% fow oed 4, frnfuat & 69 e
% fqu 3 @29 4, Ia41 F41 07 TWE
Wimge Fadias 2| wam T ag
TEA A T ML LT PAT E | EW T
a7 o faars & @@ 93q, afeq fomr
CITEE GHAT WY, IR ZAC AN A
T 9ET @I T 3,

"Institution of wuniform arrangements
throughout the State enabling adequate
preference being given to local candid; te:.
in the matter of admission to educational
institutions and establishment of a new
Central University at Hyderabad . . ."

T T agT WAr off 3w fadTw
FT A7 18 & framr qwc qFe 93w A
T FY AT AT ACHT 7 AT W
aarg frar & A1 378 dar FEAr arfe’ |
gare. fra o A gae faa @ of Zw
Far # fr sy 72y 2 w4, for T A
T A KIS BAA AR 2 | AL T
a7 Proafaeme aam s < 2 a1 aene
1 A5 A w2 37 +ifge fr gz fava-
frareT 8w F99 WF TAT F BET B
qzq & foo g7 @ ) wEmEEw @
¥ AYEIT TRAT, FATEA TIAT AF AT AT
I ¥ Zw o favafaere &Y g=r R
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w7 A feg fmafres & e
w1 4T A1 A owE & fF IR wEr A
f a7 favafrara ot soe qv enfa
oA 7 9% 5% 1 faaey wfEar o+
Frl frrafaarem &, = qarfaare w9
g1 ar wrf @y, Iaar forE Ay 4= e,
0Z AT AT T AT Y 2 fE oA
A1 & AWTH AIH A AT, TAF AL
F AW ATH AT W, AAYL F AN
T AT A0, WX 34T (1 & TAT9 HoA™TH
AT AT | A T ATAT FAT S | I
TE & Awz #7 F3vAr favateamea
q ATATT TET gHA ATEA @O FT 3 |
794 g wama & foogw @i &1 Frg
wrif wv A wEeT T ) W A
WA T o BIF v g
CERCIRE R I R (L EC Ll
T ATHI | ZH fAITE § T A AT 2 |
27 AT Y AT A A2 qF Fargaw wmar
# et @ | famafaamar =30
forar warr T FT AW & | A9 R
TEE FY Fegaw foar A Sy, 9w
forar w1 TAmy AT g0, 3@ foar v
IR T ZAm, P A A g\ fraaw
F ol g ey § 0 oftww, =@od 3w
CATIE W A13T W TFIT F & o &
e wmEm A fold W oxw gvee
qFAT AGW ag AT T A fearE §
A a7 fagm @ 17 a1 A7 & 7 99
WA F§ | ag fradr 3 —
"Learning through foreign medium
compels the students to concentrate on

cramming instead of mastering the subject-
matter."

a7 wEA & T fagely aqrar & wrerw
# e forgr & sy 2 A faenfaat s1
FAT ATHT ATT 7T F HraT § 4% A7 9%
AT 8, F FIT FAGAE, 99 AT F
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AT AE AT A | AG HISTE FHAIGA A
dzez RO & 1 WW W T TRid e
"This proposal has also been Fiipport-ed

strongly as a measure to promote social
and national integration."

T AT F1 G Fam Far & fwoaw
ag =ed & 5 oy e & wreaw &
fararr g1, oY &@ & AT € IEE  ArAW
& forerr 1 | 599 AW TEEOE E6 8,
r Gl R LA e 7 B |
WIT WA WAT Sft 7 FA AT TEd qd
fermn for fawafamrer & fora =t & T
iy ar ® faEnfadi ®1 wEw 91
St | gar @ ¢ Far gier | AT
zaT qew # 5 fqwafearm 2 s@i s
frarfaat v zav qeF &7 avn § foear
A ST E ! WA 27 WA A AGAT F
fp ot afed SEATETATA qEE T ATEA WET
FT ST St wE T AT a8 wa W i
gE &, S sy Ay € 41 g fend |
arar £ “Evolution of a language policy
Tl wam T @ aa & frar 2
gh o ue & v o G #1 A
FTAT ATIEU ATF FATE &7 H A4 Tr 0
T AN T 21| BIET wHe A e
1 fawT o0 AoTe T 70 OFEA H WL
¥ EHG A REEC AT T8 g9 wigd
wfaaw a1 @ E

#m, @ fagaw § 9 99 aw
faeal a1 Fan St A w9 w7 AL A
o T F aww WL Fi A T A
Wt & ? 5 A ATy A 7 o fadar #
AT AT AAAT, AT EH A A A1 TEe
aar faa f st Tt & ag 2ot FEae
¥, fafszs Er ol St go a2 4%
Wt O | Ag AW WeT AT wo !
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T OTRET F wAeT ¥ gW ¢ e
7 AR, W ¥ wia faaw 2 fw
AT I F FAEl WO oagi fafar
AT F @ra w4 A, ST, Atz
THAAT, AEH FA9Y, N-GEE  WTAAT,
UE AW A AN, A, A a6
aae o A f o osfas o7 gwas
W HET AR g A T'wE ) fradr
FH HEALN 4T A2 FATEAAT FAT 21 =t
forear Erft Wi AT saver i aarzar

Fadar & @A e e 1 arer &
HTE AT WAL UF GFL q F@T AT AL
W TR & oarq § afwfew 2o &
ST svgar £ fv aeafa & faer &
wr dwa g P sty w A franfag
gar & | azafy a1 s ag g fr fag
#1 (39 ¥7 F " &, a7 fawew
w1 w7 7 faw 21 ag Tty & s
AfFa ag 92 T@ ATAT WIT I T A a5
FT AT Tl g Fwar &0 A
F G W ACHC T GAT G § A @7 A7
az aa fEm 7

AU AW H Ay A AwAr
f gare wwgn fag 5 7 oo 78 =
# 9% F7 qg AT Fg &1 fie 3 H7 qofr 2

frza & fenfufi f1 9w g7 fg g
qT T F1 AT 9F ITAT, WIT F AT

|ATEAT g TEA wHA w4, feow A
of the State of Andhra Pradesh shall be the
Chief Rector of the University.
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[t TSt
faenfaat &1 w1 @ A7 w@i &% fad o
g ? ag wEz ETu ° gurd ATy @
& w7 aF feafae 0 g5 97 a4 a% g9
g q, T FFE 1941 7 T 1T F
ara & faar | gn wan waw g a9 )
w7 IR frge AT AT AT AWAT
w7 a1 fF 37 waw T g7 wqw
AT § ST GART A9 FAT AT AT T2
Mo HULH AT EIT THAT T F27 4T,

A Tt wa (3dar) : fedy qaeaq
#iga Wroq |

ST TARACCGT @ qZL, T @1 4 |
AZ 7 A TI5 T | 71 IT T T 7T
A arer fear ar -

IT is historical necessity that the students

should be divided into two groups.

fgeoifent aafasr | faedifora afady
w1 TEA gaq Aigy 7 fgexiewa afad
Fq1 fear g gd 3 39 %0 v o

This is not historical necessity. This is hys-
terical necessity.

W7 &7, FREIA T AN TT AT AarT
ar & zw &ow F arEy st wi wogr fRar
& fw Husft ATETHAAT W AW FLA T
foe aisfy Sft or1 wETAA B AT W Bl
IA HT AMY A | A7 A F TEC F@r A
I FT FEr a7 ? IEIT war ar fwoaw
Tt oft &7 g7 w47 & | g9 o aney S E
1% 781 51 a5a 2, FfFT g0 ArarsAaE
BT & ®T, AT 97 1942 7 Fife
of faaa asm, @sr€ fedt dr a&a g6
g F BT AIEH AT HOAE 7
R AT &1 7 WL g9 WAL F Ao
NwAr | IA A TAEIA GIEIA FLAAT
e ga &t &1 froeEme s g8 w7
aar | Bifsq 37 v 1, AlwT T=7 FAT
TEF WAOAT AT HT AT TL | ZH A TG0 AT
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fr wawqz 7 faanfgar &1 feemm &1 0
Za & a1 fa faenfaai &1 fasmaa &
g faanfaar #1 #9E F I F I
Wi wrfya fFar 99 1 g 1940 FT
witeqm & fom # g 4w & ) Ao
¥ o wfAawa gun av | § 4@ FEAT Tgar
Z fr ot Zar st fr faenfaat #r feat
aeAar A fae@ma 47 ara 1 W &

faft ot framdt & e Gawa d%
ST qE A4 AT Arwa< A 2, wa A
TFAAAA AT T 1T TG0 @I | /9
Ze £ 72 & ot g TeweaT & e
qraArea ArraT eEafa & gra wae
2\ Wa & gardy 1A ey A qifew 3
far war & | e FUICST B a0 FFe
e &, S sageard qgs gfaafedt
gz g, wnEe J@ A awan, faem
T qATEE A T8 & AW g,
THe Mo W TEAT ¥ | IAET ¥gd &
AWT TISATAN BT AT | THATAO
Hqre 1777 foed 1 ST 91 9 W w7 |
T-A150 AT T g w92 fear ar
g1t fua e ar gardr o & fag 1 A
AT #aT faerer o Far foge u war e e
TAFALAN WA AT TAZT A, ATH IFHTE-
el 1 foraw o | @t Ar|l F0E T gw
ATTET AT, T A AT 9% Gro4f 1 7
T § 5 waq uF #w wadr Tifge
fr afvafadt vra & w18 fremdt oom
TAl fdar | 9T Gar garaw q@ ar @
FART QA ATHT § GAGT FEAT | WAL T
AT F1 1T T LT W G W4T | W
qT-ATE FrFAL R AAA, AE T
At wrtarar, ardy faver warag 3 s,
aam gfae A7 Fifow, wwm #/ ar,
7 & ATRG AHWATE &1 TE Mifw
goa vt 7 fFardt afag r gefrear
SATAT 91T 12 GATC 1T & | T T & Fely
T4 Sfar 4t | 1 F FEAT qgar § fw Wi
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Z @gr wmav 2 fr famframr F g
oYt @& wAW &Y, T 0% T TFew
rit, Ta% forg #r dformew 2 ? aqt Ty
TE s[arEw gt & 1 gAre foer Wl Sft
& AT W TRl 2@, a0, 99 F
a0 Y ZraT & ? et i famy e
i frmrer fear smar @ 9 o faaas
F v A7 avhd ATSH STHeT F 2§
2T, 39 frdas 97 2% and T 4T |
"Maintenance of discipline among the
students of the University. All powers
relating to discipline and disciplinary action

in relation to students of the University
shall vest in the Vice-Chancellor."

T W A A, A o argH THAT
 frafe grfr fafoee & g, wiaa< &
a1 | fafses amga aww it gem &
fr % wanfa® w17 #IT | &7 0F 9HH
© fawafraras o A glaa Hify
* Ffza Al & Frow g@= Fv arerw
T ST WET§ | WRH 939 & @rdl W,
mifgat &1 forr gra Fow & fag
t afer qewre & anfsai w1 a9 77
TR W SHEST A1 | g0 A, AT
fr ot & fedaer &€ f wrefr waT St
Trigat F1 3@ wrarEr & g favataeeg
freTaq &7 eqaeqr T FL T qG
7 w wmn, #® frwen @ s
¥ fefacdar w8t @ | ag @ F wowr
Far wrgan § 5 faeeft favafaenea &
wT A A T WS A T e
rifagt %71 faaraa fawafamrar 7 &
7% woa fefacds v 7 A 2z fefa-
1% w9 & 7gt @ war, a8 fefaaa
AT TE awe wwar | A1 7 A fw
M AmAT F19 79, arge SEad &
/AN AT qw #r e faea e
T aree wraere #r frgfa 41 fdm
BARE e B el (o
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T arew o 420 qu &, AT A F 1L
" wgr v & fwooa wfeae e
A% I | ATEN AT 3 g TR AH-
g g 8 | THE ATR ATEH qieas
gafem  w1w 9@m | IEw @
TETE F OWOvd ENT W ATEH AT
®1 - FToATAT e &t F g
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AR A & WeAE A an fAear
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A F AATTE AT 3 FAT TG0 AT
areag Foedr @ #iT atew Siwac w7
6 TIT wpAT WErAT aweare (et &
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ATEATEH T 1 AFTE | '
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DR. R. K. CHAK.RABARTI (West
Bengal): May I ask one point from Mr.
Rajnarain? What is the difference between the
pay of the lowest paid bearer or peon and the
pay of a Secretary or an IAS or ICS officer?
Has he gone into that question before talking
of the highest-paid man in the Education line?

MR. DEPUTY CHAIRMAN: You have to
wind up now.

S AT ¢ W AT FEE
Tt T e Far g Wi g § e
&9 F FT FACH FT & 77 FTANAT |

1o T ® AHAAT : 2, T& WY
fF gz G| W AT T |

ot AT : T W qA TG &
i waen A AwTEg 79 FHE I8 T
it T R W AT @ & qARW 0T
st < I ST T | G F A
argar § fw srewdy @A & wan W
mwwmwmtﬁaww
quet 4fz % qara®, 10 39 1 49
WWW@WW'
MR. DEPUTY CHAIRMAN: Please wind

up now.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): Sir, he is in one of his rare moods
today and he must be allowed a little more
time.

MR. DEPUTY CHAIRMAN: I am not
concerned with his moods.

&l TTRATCIAN = WA AT ZHA

[RAJYA SABHA]

mamﬁwaﬁaﬁﬁﬁaﬁaﬁl
wrrreYs e g wrga A wetg afatadt
#1211 AY | WA T8 g GIEA T T
g dzE afrafad A =i e
IR AT W HGAT SATT TGl A WX I
1t ot st wit wrE @ Far ar §
T e &1 qred TEr wean | g Ao
& ¥ qarar wwgar § f& w7 W g &
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#To Fo WITo Ao VA HIL GUIAT AEA
T WA WY AT ¥ W 8 6 gW O
e et ant, for ferg s wfemm
weg] #1 wan fowd gewam av arfa &7
dz gz &1, O Wl a1 W a9 g
st | arear § fe Al we wr
dar fadaw ga wwg @ oy famg 61T
wfear weEl &1 AR HAG WL FATE
Afaafadl ¥ Zzar #I @6 & 5EY T
wraat Gar gr f ferg Pl @
F fau &, wetg ey 97 & fau
2 | 78 A forg @ waemm di &
T & | wd g § o ag frer gt o @
s | g e ARl A A, T A
HEAT 2 | AFT A% 9 srEATgeenT fava-
fararrem w12 gz favafaarerr # =i
gt a1 wrw g T g g frafedt
T 46 FUET WG @4 0@ ) QU AR
ZHTE T WA & | 36 Firg v A
et 3 fo s | s -
fararam %1 36 g "y fad ™, 9@ 9T
Faa 1341 fammdt & 1 g g afa-
afadt & 15 g faamdf & #ix geEme
St o fvafaarem @ @ &, Faw
zw a6f % fou faw 11 FOT w4
fait o 72 § | F 7 o Fgar wgan g fF
qe® gfafady # oY zr=n &, F98 wrdw
segfe &1 oot aF g foemr 7€ & | A
faaolt woue, fadeft wmon, fagefr @,
fageft wrqur AT @@ g@ @i o fager g
(Interruption) zi, fagefr woa & 1

2-8-74 1 g A foer ey
Ft o @q faan ar | TEE 10 W,
1974 %1 F@ar guT famw & s=W
feran & o sravgwee favafamem & wa=
fawior & SF9 7 A w9q 99 famiw
2 WE, 1974 T 3&@T AT FW FT |
AHI AT AE GO, W99 qH OF
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Tz faar ar Forad favafzarery & farior
el Al W fqedt & 47 ° % ag
faraft § 1 & oo et &7 sty Far w@rg |
TT H(T  TATELATT (Ao fqard F1 AHL
X Afad | 3gt AT AT W e A
9 fear v & 1 vt v < §, fasfear
% 9T 22 49§ WL TAH FEA 9 FE A1
% fare oz w1 § s qansii 4 7z feafy
% frdr wmardt & w3 § q@ ww
7| =t e Y 9% a9 FTERE TAAT
i e w2 s A dfe Aty
formt et W &, A F 20 IAET SAEA
FIA G F, WL, AT UF TE §AZTC 40
faaz & &% 4 a9 7 W E | TE TR 8 q2T
a7 | 7E 78T, feder framr & e & faan
o o 7% iz w1 fazafrarea & fao
T, G s W aw feay v | wiie-
Zaz &t faay Ty A ST ag=w AT Fen
a2 35 FATT 594 FT ZITT, AL 20 FATTH
stz #ryer 5 Zare &1 A0 | Wl &
miwese v T F | AE HITHT 9T
ad & | 7i g= v avg & favafaarem a9
wid &, 7@ drw T 3fed o owm
arR BN iy S o fe W A
A A 7 sy favatraray # fm
FATTTL AT AT I AF g T A
EEE (R Cip e i G 1
wwRAT ST 8T 3T 9 | At IEar
Araq & fog wriely wga & e 4 o 42-
(A T ST @A g, d e §
g7 F G TES Z | AT AWT @F g
T A mEdm S wEa wr i g far
EITW%’. B a4 W& W&
72 At ar, @fe gwTr @ o W &
7z & awe w7 faar ) s off §
Fr fr 7 iy 7t F9 @ AT ) A7
Tt AT, W E NE AW | A A
sivefifer og foar s | @ wwEE g e
afes wom s wrAdTy off § ardr ofr o

[14 AUG. 1974]

BiU, 1974 194

T AFY WAL | At St wgoar fE s
B P 9% faq smAr & A9 w6 g
FAT 31, FEr-ALY (afez s aame &7 T
TEE 1 an aw faar o FE § fag
&1, safaa a7 fafeed aam ot wew
TET & 1 gara i 9o | aet e watoer
#1 avg fafeswii #r srwrwar 7@ 2
gn afvaw gim F Wrew 47 fafed
FI WAPIFET AEL 2 | B9 Uy 4w
T & | F AT TET O ATg & ey AEAT
g 7 a7 wow faar smzar 2, fafei
ArEAT & | F [@Ar Agar g fF g g
ATAT WET TNEE 7 A0S sqAear AGTE |
srargene favafrey & arg 7 w259
& =gt e Aier oF a9 § f s
HHHT 5 IR T wFA 2, fasfEar e
TATH Z2q5 7 | AT TTAE FY 9% % TE
VoAt it feedt wm aTAd g

Yy

BT & 6 aF 27 & | %1 o w3
IR TR AFATE | T THT (4391 7 AT

F FTC A U7 F ) OIT T ® T
T AT AW AE g ) afwgr F
T FEATEAl T HHEAT FAT qFAT B,
Zz & gt o it TPt 3t | e
7 fr 5 = famfaeeg 51 £ waem
T E 1A ag Jo AR E e wame-
are frmframr aaw fGelt 4 ame
22 #iq T TR W @ a7
AATH qPT KT ATE L F F AW
T ? oA ot weEd e Y | AT
WIAT TTE FT FIEH T AAAT | AT THIL
¥ AT AT FT ANFEIE, WAT A A1
@A, AT WT—36 FIIT FIAT | FT 3
feafr #avmarz & Y ? & amgan g
FroATz F a2 feafa & A )

A, war oed fradw § o e
aran ot T gt aed & e 3 e aew
FAT A2 ®vE AT wpgear w1 fw ordy



195 Discussion re. new
[T T

Fee famafaary ot gify & oy & &0
Fitly, W% AT W (Aeaimaray awar
& IAF A &1 1 gWrT fag o, 99 awr
qT T EAT—IATH 1A FTAA 7 3 NF-
77 15 fa aga fam fit oo & e
feg o | T dvEET W & A gER
AEa w24 2 = Favafaeer vez § aodw
T ALH-AFIAT FHHI T F390 2 (F
ZaA forstr gavag &1 AOAT wWE T A 8,
foreat Harx qaar 747 & #40 TE AAar
& 7 O A AEA WA T HEA G TeA
72 fr fawafaaram & fraw ofwfmiz
FTAST 7 IAX AT AT ey ot sreaqrrr
&t 59 a4 A 741 fawra wwdr.

MR. DEPUTY CHAIRMAN:
please finish.

Now
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MR. DEPUTY CHAIRMAN: Now
please lake your seat.

[RAIYA ABHA]
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DISCUSSION UNDER RULE 176 RE.
NEW WHEAT PROCUREMENT POLICY
OF THE GOVERNMENT
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MR. DEPUTY  CHAIRMAN:  Mr.
Shekhawat, I think you will take 15—20

minutes so that other hon'ble Members can also
be...

ot 47 Tz wavae : 25 famz 9y

MR. DEPUTY CHAIRMAN: .. ac-
commodated because you would like a good
discussion. Others also will take some
time.
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"main thrust of the policy is to have bulk
_ procurement,"
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"to help in the acquisition by the public

agencies of a major portion of its marketed
surplus of this commodity."
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